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(2020) 06 RAJ CK 0046

In the Rajasthan High Court

Case No : Criminal Miscellaneous Bail Application No. 3393 Of 2020

Govardhan APPELLANT

Vs

State RESPONDENT

Date of Decision : 09-06-2020

Acts Referred:
Code Of Criminal Procedure, 1973 — Section 164, 439
Indian Penal Code, 1860 — Section 323, 365, 395
Arms Act, 1959 — Section 4, 25

Citation : (2020) 06 RAJ CK 0046

Hon'ble Judges : Kumari Prabha Sharma, J

Bench : Single Bench

Advocate : SS Sisodia, Mahipal Bishnoi

Final Decision : Allowed

Judgement

This bail application under Section 439 Cr.P.C. is laid by petitioner in connection
with an FIR, wherein he is charged for offences punishable under Sections 323,
365, 395 of IPC and Section 4/25 of Arms Act.

Learned counsel for the petitioner submits that the complainant has stated in his
statements recorded under Section 164 Cr.P.C. that the accused had taken him
with them but later on dropped him back. It is further submitted that the
petitioner was granted interim bail by the Coordinate Bench of this Court on
20.03.2020 while deciding S.B. Criminal Misc. Bail Application No.3393/2020.

Learned Public Prosecutor has opposed the bail application. Having heard learned
counsel for the parties and considering the facts and circumstances of the case,
without expressing any opinion on merits of the case, I deem it just and
appropriate to grant indulgence to the petitioner by enlarging him on bail.

Accordingly, the bail application under Section 439 Cr.P.C. is allowed and it is
ordered that accused-petitioner Govardhan S/o Shri Lehrulal, arrested in
connection with F.I.R. No.48/2020, Police Station Railmagra, District Rajsamand,
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may be released on bail; provided he furnishes a personal bond of Rs.50,000/-
with two surety bonds of Rs.25,000/- each to the satisfaction of learned trial
Court with the stipulation to appear before that Court on all dates of hearing and
as and when called upon to do so.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/govardhan-appellant-hash-state-… Page 2 of 2


